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AT HYDERABAD

0,A.N0,1535/93.

V.%,Raghavendra Swamy
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1, Union of India Rep, by
Post Master General,
Andhra Pradesh Southern Region,
A,P.S,.R,, Kurnool - 518 005,

Lo WUPRLw,
5.,P.0s Kurnool Division,
Kulknook - 518 001, ‘
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3. Post Master, Kurnoocl H,O.

Counsel for the aAppiicanc

Counsel for the Respondents

CORMM :

HON'BLE SiRI JUDL LoD V etvistir mee -

HON'BLE SHRI R.RANGARAJAN ;

HYDERABAD BENCH:

Date of Order: 14,12,93
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.. Kesponde

.. Respondents, [

™ Tiakhadiah - -

ese Mr.,N.K.Devraj

MEMBER (ADMN.). !
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To

1. The Post Master General Union of Indis,
andhra Pradesh 8S8outhern Region,
A.P.5.Re Kurnool=5

2. The

Superintendent of Post Offjices,

S5.P.0s Kurnool Division, Kurnool-l.

4. One
5. One
6. One

7. One

pvm
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copy to Mr.P.Rathaiah, Advocate, CAT.Hyd,
copy to M:.N.Rgrpvraj, Sr .C68C.CAT,.Hyd,
spare Copy. '

copy to Library, CAT.Hyd.



DA.1535/93

\

dudgement

(As per Hon, Mr, Justice V. Neeladri Rao, Vice~Chairman)

Heard-Sri P, Rathaiah, learned counsel for the
applicant and 5ri N.R., Devaraj, learned counsel fot the
respondents.

2., ~The applicant is working as Postal Assistant and he

weao e BRI | R e W e " o wrrwr er—— - —

assailed in this 0A.
3. The applicant was relieved at Kurnoscl on 7-9-1993

afternoon, He preferred & representation dated 9-9-93 as

BUSLID L LG wauwe w1 memeem e o g
submitted that a neu incumbent had taken charge recently
as PMG, Kurnool,

4, It was contended interalia for the applicant that

in view of the recent strike of employees of’Kﬁrnool
Division, the applicant was picked arbitrarily for trans-
fér. e feel that in thercircumstances, it is just and
proper to pass the fellowing order :

' The PMG, Kurnool, has to dispose of the representa-
tion dated 9-9-1993 within two Weeks from the date of
receipt of this orger. He égi?lsn to consider the leave
already applied Porithe applicant and pass the appropriate
orders within two weeks from thedate of receipt of this.

grder,

3. The 0A is ordered accordingly at admission stage,

NO costs. '\
(R. Rangarajan) ' (V. Neeladri Raag)
Member (Admn) ' Vice Chairman

Date : December 14, 93
Dictated in the QOpen Court
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THE HORN'3JIE MD  vree.me - VICE-CHAT EMAN
| .
THE HOW'BLE MR.AeB.GORTHT :MEMBER(A)
AN

THE HON'BLE MR.TCHANDRASEKHAR REDDY % .
: MEMBER(J) ~ e

i ‘ AND g,f”:

THE HON'BLE MR.R,RANGARAJAN tMEMBER(a)
: e )

L 4

Dated: \Uc {)1-~1993

QREBRATUDCMENT :
M.A/R.A/C.2.No.

. — in'/ i
T.A.No. ( ‘W.P. )
Admitted and Interim directions :
issuel,
Allowed,

Disposed of with directions,
* - ——

Bi: rig=ed.
Dismiksed as withdrawn.
Di smi sgd'for default.
Re jetted/Ordereq, B
@b order as to costs. ' -






